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Obviously they have not tried to get
1t for their own reasons May I know,
Sir, how many former Ministers at
least and/or deteated candidates in
the elections are curiently employed
m public sector undertakings or in
Foreign Service? I am narrowing
down the question so that he can
give the answer,

SHRI VIDYA CHARAN SHUKLA;
Sir, as usual the hon’ble Member is
quoting only what suits him. Here
the question says:—

‘whether 1t 15 a fact that many
ex-M.P’s defeated in the Fourth
General Election have been ap-
pomnted to various Committees,
Public Sector Projects and Foreign
Service recently?”’

There are so many commuittecs ap-
pomnted al so many places We do
not have this information because
various departments appomnt these
committees If 1t was a question of
only Foreign Service we could have
got the wnfoimation and given it to
the bon’ble House 1 want to assure
the House that we atc not interested
mn hiding any information And, Sit
if vou so divect we shall collect the
information and lay it on the Tablc
of the House We have no inhibitions
about this matter

SHRI BHUPESIHII GUPTA: The
position 1s quite clear Suppose T ask
mlotmation about the Himalayas or
the Indian Ocean or some such thiny
then T can understand For giving o
particular information about the
Indian Ocecan one need not go to the
Tndian Ocean. If he does not have
the information he can certainly say
But he can ceitainly say how many
are 1n Foreign Service Will vou
kindly pass a stricture? If they do
not have hundied per cent informa
tion, certainly. there is no reason
why they should not give 10 per cent
mmformation And Foreign Service is
a Central subject Again and again
T <ay that Foreign Service is a
Central Department and the States
do net come in Why ate thev hiding
the information?

SHRI VIDYA CHARAN SHUKLA:;
T am not hiding. Sir, if you so direct,
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[ om prepared to collect the informa-
tion and lay 1t on the Table of the
House under your dnection. I have
already stated that I am not interest-
«d n hiding any information from
the House

MR CHAIRMAN. You may collect
the mformation and lay it on the
Table. The Question Hour is over
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SHORT NOTICE QUESTIUR AND
ANSWER

BURNING ALIVE OF A PERSON BELONG-
ING TO ScHEDULE CASTE IN ANDHRA
PrADESH

7 SHRI KOTA PUNNIAH:{
SHRI M. V BHADRAM"

SHRI KESAVAN (THAZHA-
VA):

SHRI N PATRA.:

SHRI Y ADINARAYANA
REDDY.

SHRI PATIL PUTTAPPA:
SHRI K P  MALLIKAR-
JUNUDU:

Wil  the Miister of HOME

AFFAIRS be pleased to state:

(2} whether 1t 15 a fact that a
petson bd'onging to Scheduled Caste
was burnt alive 1n village Kanchaka-
chetla 1n the District of Krishna,
Andhra Pradesh

(b) 1f so, what are the facts of the
case, and

(¢) what action has been taken by

the Ceniral Government in the
matter?
THE MINISTER OF HOME

AFFAIRS (SHRI Y B CHAVAN):
(a) to (¢) A statement 1s laid on the
Table of the House.

e — —— e —

1 The question was actually asked
on the floor of the House by Shri
Kota Punnaiah,
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STATEMENT

Burning of a person belonging to
Scheduled Caste in Andhra Pra-
desh,

According to the information re-
ceived from the Government of
Andhra Pradesh, on 24th February,
1968, a Harijan boy was caught by
villagers of Kanchikacherla, Krishna
District, for committing the theft of
some brass vessels. He was taken to
a hotel where he had sold the vessels
and the stolen articles were there-
upon recovered, The villagers then
tock him to a pandal and tied him
to pole, beat him and set fire to his
clothes which resulted in extensive
burns. He went to a Police Station
and made a complaint. The police
registered a case under Section 326
IPC and sent him to Nandigama
Government hospital and from there
he was shifted to Vijayawada hospital
for treatment. He died on 26th Feb-
ruary, 1968, The accused persons are
absconding. Vigorous efforts are being

made 1o apprehend them, The Central !

Government are in touch with the
State Government.

SHRI G. RAMACHANDRAN: May
I suggest that in view of the im-
portance of this matter, the answer
may be read so that the House may
listen to what the statement says.

SHRI VIDYA CHARAN SHUKLA
1t is there in the Notice Office......

SHRI G. RAMACHANDRAN: 1
know it is there. But still the matter
is of such importance, that T would
suggest that the statement may be
read.

SHRI Y, B. CHAVAN: I have ne
objection if you order it, Sir,

SHRI BHUPESH GUPTA: It is a
small thing.

SHRI Y. B. CHAVAN: Sir, accord-
ing to the information received from
the Government of Andhra Pradesh,
on 24th February, 1968, a Harijan
boy was caught by villagers of
Kanchikacherla, Krishna District, for
committing the theft of some brass
vessels. He was taken to a hotel
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where he had sold the vessels and
the stolen articles were thereupon
recovered. The villagers then took
him to a pandal and tied him to a
pole, beat him and set fire to his
clothes which resulted in extensive
burns. He went to a Police Station
and made a complaint. The police
registered a case under section 326,
LP.C., and sent him to Nandigama
Government hospital and from there
he was shifted to Vijayawada hospital
for treatment. He died on 26th
February, 1968. The accused persons
are absconding, Vigorous efforts are
being made to apprehend them.

SHRI KOTA PUNNAIAH: May I
know how many villagers were in-
volved in tying him to a pole. beat-
ing him and setting fire to his
clothes which resulted in his death?

. Will the hon'ble Minister be kind

enough to give the names and also
tell us how manyv days our kind
Government will take to apprehend
the culprits who are absconding?

SHRI Y. B. CHAVAN: Sir, I have
not got the names of all persons
concerned because it is again a matter
of investigation and most of them
are absconding. But certainly, Sir, 1
do consider this as a very sad, shame-
ful, condemnable and barbarous act,
and I can understand the anger with
which the hon'ble Member is putting
his questions. T can assure him that I
will  impress upon the Andhra
Government to look at the matter
very seriously. T will personally talk
to the Chief Minister,

SHRI KOTA PUNNAIJAI: As this
incident is not a rare one and as
there have been many such incidents
where Harijans were murdered, will
the Central Government investigate
the case and sce that justice is done
to the Hariians in general and to the
family of the deceased in particular?

SHRI Y. B. CHAVAN: Sir, former-
ly some incidents were ‘mentioned
heve and we had asked the State
Goevvrnments to make investigations
ahat the matter. T do not know ex-
actly what case he has in his mind
But  unfortunately some cases were
rey orted from Madhya Pradesh and
onc in UP. or Bihar. T do not re-
member the place exactly......
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AN HON. MEMBER: Aligarh, U.P,

SHRI Y.B. CHAVAN: Yes, it is
U.P. So, Sir, in these matters, as [
have said, certainly the State Govern-
ments are taking necessary steps.

SHRI BHUPESH GUPTA: They
are not taking action.

SHRI RAJNARAIN: Sir....

MR. CHAIRMAN : There are seven
names here. It is but just and proper
that I should exhaust these names
first and then come to you, Mr,
Bhadram,

SHRI M. V. BHADRAM: Sir, be- .

fore I put my supplementary, 1 would
like to draw the attention of the
Home Minister to an incident in the
Aligarh University. A Harijan student
was elected as one of the office-
bearers of the Aligarh University and
some of the students and the Princi-
pal of the college also persuaded
him to resign from that post, but he
refused. Later on he was found mur-
dered Therefore, insecurity for the
Harijans is the main problem that
has come up, It also came up on the
floor of the House regarding Madhya
Pradesh. In this particular case, the
incident took place on 24th February
and the boy died on the 26th Feb-
ruary. To-day is 20th March. Yet the
culprits have not been apprehended
so far. The statement says that they
are evading arrest. that they are
absconding, I would like to know
whether some of the Congress M.L.As.
of that State are interested in the
majn person whose name is Gadde
Veera Nagiah, who is responsible for
this. They are interested in him. So
he is not heing arrested by the police
in this connection. Will the Govern-
ment take serious steps now to see
that the culprits are apprehended in
this case?

. SHRI Y. B. CHAVAN: Sir, I
object to this sort of suggestions be-
ing made that some party member
was involved in this or that. It is a
very wrong way of looking at the
matter. I have condemned this thing
and I know the State Government is
taking interest in the matter.
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SHRI KESAVAN (THAZHAVA);
Sir, very often we hear that Harijans
are attacked, they are killed, their
houses are burnt and their properties
are looted. So, also we hear that
Muslims are attacked, their houses
are burnt and their properties are
looted.

MR. CHAIRMAN: You please ask
with reference to this case, There is
no use of putting it in a general way.
Of course, we all sympathise.

SHRI KESAVAN (THAZHAVA):
I am asking my question. This is
such a very dangerous and deep-
rooted disease as to mar the good
name of our country and to deter
the progress and unity of the country.
What I want to know is whether the
Government has got any shock treat-
ment so that this dangerous disease
can be eradicated once and for all?
If so, what is that treatment?

SHRI Y. B. CHAVAN: Sir, I think
the most important thing in this
matter is that when suWch heinous
crimes are committed, when anti-
social attitudes are asserted this wav
the law must assert itself very firmly
against such things, That is one
thing.

SHRI KESAVAN (I''IAZHAVA):
The law must be set in motion very
fast to apprehend those who are at
the bottom of these most barbarous
acts,

SHRI Y. B. CHAVAN: Whoever
they are, they must suffer the conse-
quences. 1 have no doubt about it
In my mind.

SHRI N. PATRA: Sir, medieval
methods of torturing people to death
are being practised even after 20
vears of independence. It is a shame
to all those who have taken the
responsibility of representing people
in the legislature and who have
taken up the administration of the
country. In the elections, though we
call ourselves representatives of
different parties, still we depend
upon casteism, to get elected. This is
a deep-rooted malady. Therefore, 1
want that the Government should

take deterrent steps whenever such |

occasions arise,
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SHRI'Y B CHAVAN: I agree with !

the hon Member,
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AT T FXA a4 & faeg TET
Tifgd ag w@l Wi aF T H AT

SHRI Y. B CHAVAN: Sir, the
hon Member has always the habit of
ecither misunderstanding  things or
misrepres~nting things. This thing
happened on  24th February but [
had no notice of 1t here I received
this question as Short Notice Ques-
tion and I accepted it. to focus the
attention of this hon House on this
incident. And whatever information
I could get by a wireless message, I
have tiied to give Naturally T will
have to go mmto the details of it.

SHRI BALACHANDRA MENOQN:
In view of the fact that the accused
are absconding, will the Centre at
least be pleased to tell the State
Government to declare these people
as dabsconders, so that every police-
man will be out to get at these
people?

SHRI Y B CHAVAN 1 am sure
the State Government itself 1s aware
of the seriousness of the offence
committed 1 can assure the hon
Members that T will certainly convey
the feelings of this hon House and
talk to him personally.

st faeitay fag : w1 g A A
21C I ol v C -G I EC T O
TIT Y, R A GTHT AT | SHE
FAEr A owE oamd TE oA g\
FIE IAHT WG F1 AT, WAHTT WA
AT AT TR A aFR A w7y
T F9 fF 320 AT @& #1 ST
TH TS g ¥ ag qArfAE a5 g afew
TAH I GHTH J1T FT AT TIAT AT
2 s T ag S oW )

“Attempt to murder, culpable
homicide not amounting to murder.”

SHRI Y. B CIIAVAN: Yes, quite
natural that 1s very obwvious This
odence  was probably tegistered on
the first day when he went with a
complamnt But as the offence deve-
loped. 1t certainly 1s changing its
sertousness But this 1s a matter of



5280 Short Netice

further investigation when they put
in the charge-sheet, ete. The hon.
Member is a lawyer. T think he
knows the procedure,

SHRI BHUPESH GUPTA: Sir, the
hon, Home Minister should not give
this answer. He says “...... as the
offence developed......”. The state-
ment is on the basis of what the
Andhra Pradesh Government has
supplied to him. It is said:

“The police registered a case
under Section 326 IPC and sent
him to Nandigama Government
Hospital and from there he was
shifted to Vijayawada hospital for
treatment. He died on 26th Febru-
ary, 1968"

The answer is being given almost
after a month but there is no indi-
cation at all whether the charge-
sheet or the challan has been changed.
Now that shows the way they were
dealing with this matter. Actually
it is a clear case of murder—302. I
do not know whether you have been
charged for murder in your life. I
have been. But how can you be
churged? You are a Gandhi-ite.

SHRI G. RAMACHANDRAN:
What do you mean by saying “You
are a Gandhi-ite”™ How can a

Gandhi-ite come into the picture of
murder with which you are dealing
now?

(Interruptions)

SHR! BHUPESH GUPTA: 1 say
he has not been charged for murder
..... (Interruption). All that T wanted
to say is that people will not know
unless they face such things. My
friend has not faced any such thing.
I know. Therefore here was a clear
case of charging with murder, at
least an attempt to murder—307.
Even section 307 is not mentioned.
Assuming that the person has not
died, al that time surely the case
was such as to suggest that it was
an attempted murder. But nothing
has been done. I should like to know
whether it is a fact that action is
not being taken because some land-
lord element is trying to exert his
influence in order to see that the
case is not seriously pursued and at
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least there is no murder charge or
oimilar charges. Is he aware of it?

SHRI Y. B CHAVAN: I am not
aware of such things but if there
are such things, certainly they will
have to be fought with very seriously,
1 can assure this hon, House that we

will take up this matter very
seriously and pursue it.
SHRI G. RAMACHANDRAN: Sir

even il this was a case of ordinary
murder, the law would take its own
course, The law always takes its
course, where there are acts of this
kind. Naturally, therefore the same
thing will happen. But there is an
additional element in this. It was a
Harijan boy, not only a Harijan but
a boy. Now I want the Home Minister
not to treat this as a normal murder
under normal conditions, I am glad
that when 1 say to the Home Minister
“Will vou please read :t?” he has the
humility, he has the goodness te
read it, though his Minister of State
arrogantly waved his hand and said
“The paper is on the Table”. I would
ask Mr. Shukla to learn the lesson
of humility from his senior Minister.
Now, Sir, I want you to realise that
this is a very, verv serious thing, as
I know vou will, An answer must go
out from this House of the Parliament
which will ring across this country
to prove that this is a kind of thing
which this nation will never tolerate.
Therefore, I would make this sugges-
tion, because you are one of those
who respond to a suggestion like this
in a better spirit of accommodation
than vour Minister of State, Now
what do I say? Please send a repre-
sentative. a special representative, a
senior officer or somebodv in whom
vou have complete confidence. Let
him fiy out tomorrow, let him reaph
the place. let him get into touch with
evervbody and let his report come to
vou and you give us the substance of
that report and the action vou take,
T am quite sure this is the least that
this nation will demand from you in
the case of the murder of a Harijan

boy.

SHRI Y. B. CHAVAN: Sir, T must
say that 1 certainly agree angl sharg
his sentiments. It is exactly \Vlf.h that
attitude of protest against this very
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idea of such a thing happening that I
accepted this Short Notice Question,
so that we can focus the attention of
the country and certainly this Parlia-
ment will have the opportunity to
express its concern over this matter,
I look at this question this way. So
whether I should send an officer im-
mediately or not, it is a matter which
I think he can leave to my judgment,
If that is necessary, I can think of
that also. But T do nqt want to rush
in like that. I think you can leave
that matter to my judgment. I am
answerable to this House and I will
come back with more facts,

SHRI A, P, CHATTERJEE: When-
ever such questions arise, we always
hear this statement that the law will
take its course, As T see it, the law
is not a volitional creature and when-
ever something wrong takes place,
the law does not begin to activise
itself on its own motion, The law
merely is an instrument in the hands
of the ruling party, Therefore, the
instrument has to be used. The point
is this. Has this instrument of law
which is at present in the hands of
the ruling party in Andhra Pradesh
been used or is going to be used
properly and efficiently? Will the
Home Minister assure the House that
this instrument of law will be set in
motion and will be properly used and
he will see to it that it is prope}“ly
used? T am raising this apprehension
for this reason that the law as an
instrument has not been used in
Andhra Pradesh because though the
man died on the 26th, yet, the charge
is framed under Section 326, The
Home Minister said that the charge
develops. I am a practising lawyer, I
do not know how actually he can
say it. A person is burnt alive and
the police gives a charge-sheet or
challan under Sections 307 or 302.
How the charge develops? 1f thz}t.ls
the way in which the Home Minis-
ter’s mind is working, then 1 have
grave doubts that the instrument of
law will not be properly used at all.
The Home Minister should have
come forward and said: ‘Yes, the
law. as an instrument has not been
used properly and efficiently by the
Andhrg Government and we. shall
see that it is properly and e_ﬁimenfcly
used’. Will the Ilome Minister In-
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stead of tryitg to shield the action
of the authorities there, assure the
House that the law will be used
properly and efficiently?

MR. CHAIRMAN: After what the
Minister stated, I think you are
exaggerating the matter.

SHRI Y. B, CHAVAN: Sir, I must
answer this, The Member is a
lawyer. 1 thought he is a good lawyer
but he does not understand the pro-
cess of investigation. What I read
was, the offence was registered under
Section 326 and it was registered
when the man himself went with a
complaint. So when that man was
complaining about an offence how
could it be registered under Section
3027 If the man subsequently dies, then
certain things develop. It is a matter
of common sense. He says he is a
practising lawyer, Possibly he only
functions at the High Court level and
does not know how a case is con-
structed at the level of the lower
courts. 1T am a lawyer who has also
practised in the lower courts.

SHRI BHUPESH GUPTA: That T
iatgree with and every day we realise

#ft TemTaEw - owae, ofmR W)
Y ArEaR & @Y AW 2N fF e ad
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SHRI P. N. SAPRU: The matter is
of deep concern to us all and it is
a matter of great reflection that a
thing like this should have happened
twuenty years after independence in
this country that a Scheduled Caste
boy is killed. T would like a small
delegation of two or three Members
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from Pamliament to Jeio to the spot
with officets  deputed by the Floms
Mmister so as to show that Pairha-
ment s concerned with vwhat hag
happened It will be o gestute of
humanity on the pait ol Parliament
to do this

SHRI Y B CHAVAN If Membels
of Parliament want to go on themr
own, 1t 15 a different matter but [
will not sueggest a team of Membeis
going When 1invesfigation 1s going
on theie I do not think 1t will be
propct but as far as the concern of
Parliament 1s concerned 1t was
exactly for that very purpose that I
accepted this question and 1 have
repeated 1t again and agam

WRITTEN ANSWERS TO QUES-
TIONS

DrepGerRs ar COCHIN PORT

*691 SHRIMATI DEVAKI GOPI-
DAS Wil the Miister of TRANS-
PORT AND SHIPPING be pleased to
state

(a) the present number of dredgers
which are available at the Cochin
Port and how old they are and
whether sufficient diedging 1s being
carried out there to enable the ships
to moor ashore and

(b) whether 1t 1s a fact that enough
tacilities for the shipping traffic aie
not available there?

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF VKRV
RAO) (a) There are at present three
dredgers at Cochin Port i~ Suction
dredger ‘Lord Willingdon® the Bucket
dredger Lady Willingdon’ and Suc-
tion dredger ‘Gunga’ 1ecently ac-
quired by the Cochin Port authorities
from the Calcutta Port Commis-
sioners The diedgers were built 1n
1926 1937 and 1923 respectively
Subject to the limitations of the capa-
city of the dredging fleet the Cochin
Port authorities have been cariying
out the mavimum possible amount of
dredging in the approach channel
and the berths,
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() The Cochin Port authorities,
for some time Past have been unable
to provide a draft of 30 ft to ships,
which they are normally expected to
provide as they had been unable to
undertake the requisite dredg.ng in
the channel and the berths on ac-
count of the nsufficiency of their
diedging fleet Remedial mecasures
ate under way The dredger Lady
Willingdon was worked on a double
shift of 12 houis each for dredging
the 1nner channel for four months
fiom 4-9-1967 A second hand dredger
Gunga’ has recently been acquired
by the Cochin Port authorities from
the Calcutta Port Commssioners
Tenders have been received for the
acquisition of a new suction diedger
and a grab hopper dredger and are
under scrutiny by the Port Trust
Specifications for a new nucket dred-
ger are bemng drawn up by the Port
Trust and 1n the meantime the
proposal 1s being processed for finan-
c1al sanction It 1s hoped tnat, with
the operation of dredger ‘Gunga’ and
the proposed acqusition of new
dredging craft, the port authoritieg
will be able to meet their dredging
commitments and overcome the prob-
lem of stltation which has been res-
ponsible for the inadequacy of facili-
ties for the Shipping Traffic

SELECTION OF CANDIDATES By JINDIAN
AIRLINES TO TOUR FORFIGN CITIES

*693 SHRI B V ABDULLAH
KOYA Will the Minister ot TOUR-
ISM AND CIVIL AVIATION he
pleased to state

(a) whether 1t 1s a fact that candi-
dates have been selected by the
Indian Arwlines to tour foreign cities
like Washington Tokyo, Frankfurt
etc for attracting to India foreign
tourists and projecting the image of
Indian Airhines and

(b) 1f so whether this scheme has
been 1ntroduced with the approval of
the Ministty of Finance?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH)* (a) No, S,

(b) Does not arise, '



